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think it is the same as was asked
earlier.

Shri Y. B. Chavan: Sir, may I repeat
what I said in different words? The
question of removing class composi-
tion completely is not feasible at the
present moment. It will take quite a
long time, possibly even a generation.
I cannot say what time it will take
but there is no doubt in my mind that
it should go as soon as possible. When
we reach that stage the question of
changing the present nomenclatures
can also be considered.

Shrimati Savitri
know if the hon. Minister is aware
that one of the members of the
National Integration Committee has
strongly recommended that such
names should not be given as they
create provincialism?

Nigam: May 1

Mr. Speaker: That
been answered.
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[On March 31, 1963 fifty-three,
undertakings both in the private and
the public sectors were operating the
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scheme of Workers’ Participation in
Management as against twenty-nine
such undertakings last year.]

Shrimati Savitri Nigam: May I
know the nature or set-up in which
the labourers are participating in
the management? Are they holding
positions in the board of directors or
only participating as members of
those committees which are looking
after these establishments?

Shri R. K. Malviya: In some estab-
lishments they are holding the post
of director. Ordinarily, they are in
the consultative committees.

Shrimati Savitri Nigam: May I
know whether it is a fact that these
labourers have participated only in
advisory capacities and not in exe-
cutive capacities? If so, is the Minis-
try going to recommend to the
establishments that the labourers
should be given an opportunity to
take up executive posts?

Shri D. C. Sharma: Sir, I object to
the word “labourer”. We always use
the word “worker”.

Mr. Speaker: Order, order.

The Minister of Labour, Employ-
ment and Planning (Shri Nanda):
The machinery through which the
participation functions is called the
Joint Management Council, where the
composition provides for the repre-
sentation of workers. One part of it
invests the committee with certain
executive powers also, some specified
functions for administration of cer-
tain services for the welfare of
workers, canteens and things of that
kind. The rest is purely consulta-
tion regarding the field of subjects.
Then they should be given informa-
tion about the working of the con-
cern, its accounts, balance sheet etc.

Shri R. S. Pandey: A committee
was appointed by the Labour Minis-
try in 1952 to study this aspect of
participation of labour in management
and later on a report was submitted
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by it. May I know how far the Gov-
ernment has succeeded in implement-
ing it?

Shri R. K, Malviya: It was not in
1952. It started from 1958. What-
ever decisions have been taken in the
tripartite body are being implemented.
As I have already stated, it has been
implemented in 53 establishments,
both private and public.

Shri P. R. Chakraverti: What steps
have been taken to set up machinery
to promote joint management councils
in all the States and at the Centre?

Shri R. K. Malviya: There is a cell
at the Centre which promotes these
joint management councils. The
States have also got their sub-com-
mittees.
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Shri D. C. Sharma: I want a clear-
cut answer because the replies givem
are very evasive. How far have we
progressed in this matter so far as
productivity is concerned, so far as
management is concerned and so far
as the division of the profit in terms
of incentive bonus and other bonuses
are concerned?

Shri Nanda: So far as the last part
of the question is concerned, it is
outside the purview of the Joint
Management Council, that 1is, the
division of profits. That is a matter
between the Unions and the mange-
ment. So far as productivity is con-
cerned, two seminars which were
held showed very clearly the evidence
of all concerned, that is, the represen-
tative of management, of workers and
of States, that wherever this experi-
ment was tried it led to good results
in terms of increased productivity and
better relations.

Shri Mohammad Elias: What parti-
cular steps have been taken by the
Government against those employers
who are obstructing labour’s partici-

pation in management and, at the
same time, what particular steps
have been taken to promote this

scheme during the emergency?

Shri Nanda: With regard to the
emergency, a special  set-up is being
created for the purpose of joint func-
tioning through the Emergency Pro-
duction Committees which are spread-
ing throughout the industry. About
what steps are being taken to pro-
mote this, already my hon. colleague
has mentioned them. As regards the
question “If there is obstruction, what
do we do?”, we have left it on a
voluntary footing so far. We persuade
them. Obstruction sometimes comes
from the workers and sometimes
from the management.

Shri S. M. Banerjee: I want to know
whether it is a fact that this parti-
cular scheme of participation of
labour in management has not at all
been implemented in the public seé¢-
tor undertakings, like, the Railways,
the Posts and Telegraphs and Defence



CHAITRA 25, 1885 (SAKA) Orql Answers 9608

9607 Oral Answers

and all the public corporations; if so,
the reasons for the same and why the
scheme has not been implemented
even during the emergency.
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Shri«Nanda: In the public sector 9
some undertakings have adopted it, B :
not all.
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Shri S. M. Banerjee: I have men-
tioned three.

Shri Nanda: We have been trying
to persuade them also. It is a good
thing. They should also-and, I hope,

they will—take to it.

st ®o Mo faErd :  Iefeuw
gfazg & 9 a9 wfefadaw &1 &
¢, @ F oo dRT Y W
AR KL FT qoHT faa g ?

& vo fwo wrERy : wH QY
31 W T RIS T F A w1 FQ
gasfmadrag

AT A @ &7 e

+
(u’tmm:
ot oy fag feat
N W TR
f AFET WY WA :
*rgo J st fo wo T 3

N o ae
s "H
ot W T
Lsit siiwre et aear -

For wfaear @741 g3 @ FY
Wiﬁ'&f%‘:

(%) foaw g gAY § qfsear
= = ¥ farat ¥ fraet 718 e
T g4 F1 afaww

() 77 g 3 faQuay
A ¥ AT AR A @S w9y

(=) < 7&

() 3 siferor S T AR,

qeme S frg # fRg o €

f(a) Since 1st January 1963, there
have been six violations of Indian air
space by Pakistani aircraft and none
by the Chinese.

(b) No, Sir.

(c) The violations were in J. & K,
Punjab and Tripura.]

ft TR e : 9 3 et

& fo¥ o S FAT A7 @ FAY AT
FT Y FT WF A FHY THR Ny
famet & wfgwaw gu 4 a1 9w
T a1 fs afe mams g @t
fadw o 7 =fafew g A% Fa0
I F grew § WY g famm
FUM | A AT T IZ I AT
i & 7 g are R ofeea fawmt
3 afewaor fFar &, & san =TT
gt #31 aTHTT & 37 A A9y w2w
W T W T g N vy frar
27

Shrli ¥. B, Chavan: I think that
consideration is always with the
authorities concerned. Taking strong

action depends upon the possibilities
of each case.
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